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CENTRAL ADMINISTRATIVE TRIBUNAL

JABALPUR BENCH, JABALPUR
Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Dated . T oo,

Registration No.

_______ Applicant (s)

v [\ oy, e
VERSUS
il Mey] —o A\ RRAVAY:Y; ' ,
A copy of the MQ% Hafed > N passed by the Hon'ble

; Tribunal in the above mentioned case is forwarded herewith for necessary action

1r 112, 05

e H N
v , . Vvi None- forthe appllcant’\-.o..-y-
v/ 7>r’ M ' Shri S.A. Dharmadhikari, counsel for
x>n  n. / £ . - -\ "y m ' e
/la j-v // *v.-o» the iresDoncisnts » ¢ - ]

for the

H e?'l The.'learned counsel* for the respondents ,
e ‘submitted that present GCP has. become
linfructuous,'as the amount has already been

..... ' -been pald to the widow of the deceased
> . r- v /
- _ Ha v,=o riraun’. rmr ahtent|on

""o,f.:the.deceased Govt, servant has received

U].a;sura of Rs*14353/-'

-I;V :in view of the aforesaid submissions made -
: v s nroeohf :rr*P »

ejs dismissed as infructuous. Notices issued

iare discharged. ,

registrar - *r (Madan”lahan) ~ i (M.Pe Singh)
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